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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDEPABAD BENCH

AT HYDERABAD
ko

C.F.N0.138/98 in

Q.A.No.317/97._ Dt.

K.Krishna Murthy

Vs

1. Mr.N.C.Sinha,
General Manager,
SC Rly, Rail Nilayap,
S".’C' bad"? 1 'y

2. Br.8.P.Chewdary,
Chief Persennel Officer,
S5C Rly, Rail Wilavamp,
Sec'bad-71.

3. Mr.T.F,Tripathi,
Secretary (Estt.),
Railway Beard,
Railway Bhavanrn,
Ilew Delhi-1.

Counsel for the applicant

Ceunsel for the respondents ¢ Mr.J.R.Gopala Ra®, SC fer Rlyg.

CORAM:

.+ Applicant.

++ Respoendents.

t Mr.G.Ramachandra Rao

THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B,S.JAI PARAMESHWAR

N—

: MEMBER (JUDL.)
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ORDER
ORAL ORDER (PER HON'BLE SHRI B.S.JAI FARAMESHWAR : MEMBER (J))
Heard Mr.G.Ramachendra Raé, learned counsel fer the

applicant and Mr,J.R.Gepala Racp learned counsel for the

respondents.,

2. The applicant in the OA has filed this CF fer

nen compliance of the directions given in OA.317/97 dispesed
en 21-5-98,

3. Hewever, the respendents had filed an application f

- o

review'in R§.111/98.
4, The said RA was decided en 8-2-2000. vhile

bowe Leou.
dispesing the RA the respendents ES directed te cemply with
the directions given in the CA within ene menth frem the date
of receipt of a cepy of the erder in the RA.
5. _ Thereby the respendents are té cemply with the erde
by 8=-3-2000. It is stated that ne appeal has been filed agai
that%£L and hence that order has beceme finazl.
6. The respendents are directed te cemply with the
erder cn er befere 31=-03-2000,. The CF is clesed. In case

+
the resporderts fail to cowply with the erder then the

applivant is permitted te revive the CP,
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: WAR) (R. RANGARAJAN)

MEMBER(JUDL.) = MEMBER (ALNMN.)
@.3__00 Dated: The_o6th_Margh, 200C. X
Toictated in the Open Ceurt) ]
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